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Handing over of DRDA to Autonomous
Council in Assam

860. SHRI PRAKANTA WARISA: Will
the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state:

(a) whether Government have given a
clearance with a direction to the State
Government of Assam to hand over the
DRDA
Department (District Rural Development
Agency) to the Autonomous Council of Hill
Areas of Assam as per the spirit of
Memorandum of Understanding (MoU);

(b)if so, the specific reasons for not
handing over that Department to the Council;
and

(c) what action Government propose to
take against the State Government and the
time by which it is likely to be handed over to
the Hill Council, Assam?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL AREAS AND
EMPLOYMENT (SHRI BABAGOUDA
PAUL): (a) The Ministry of Rural Areas &
Employment has concurred with the proposal
of Government of Assam to entrust the
control of DRDAs to the Autonomous
District Councils of Karbi Anglong and North
Cachar Districts.

(b) Government of Assam have informed
that the handing over is under active
consideration and that procedures to be
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followed especially in matters relating to
updating the accounts etc. have delayed the
handing over.

(c) The State Government have informed
that they expect the process to be completed
soon and that they have no objection to abide
by the Memorandum of Understanding arrived
at by the State Government with the two
Autonomous District Councils.

Provision of safe drinking water in Uttar
Pradesh villages

861. SHRIRAM NATH KOVIND:
DR. RANBIR SINGH:

Will the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state:

(a) whether there are villages in Uttar
Pradesh which are without safe drinking water;

(b) if so, the numbers thereof; and

(c) the measures Government taken/propose
to take to provide the same?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL AREAS AND
EMPLOYMENT (SHRI BABAGOUDA
PATIL): (a) and (b) As reported by the State
Government, all the habitations of Uttar
Pradesh are either fully covered or partially
covered with provision for safe drinking water.

(c) Rural Water Supply is a State subject.
As per the Action Plan formulated by
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Government of Uttar Pradesh all the habitations
in Uttar Pradesh are to be fully covered with
provision for safe drinking water as per national
norms of 40 liters per capita per day during
the 9th Plan period.
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